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OA No. 1823/97
New Delhi, this the,15th>QQy of December, 1997
‘- N H' 0 . .
Hon’ble Dr. Jose®P. Vergheee, Vicé-Chairman(J)

. Hon’ble Shri S.P. Biswas, Member (A)

1. Bal Kishan s/o Nathu Ram,
r/o C-1641, Jahangirpuri,

Delhi.

2. Surinder Kumar s/o Yogendra Nath, )
14/27, Shakti Nagar, -
Delhi. -

3. Hedai Narain s/o Gurucharan,
r/o C- 1693, Jahanglrpurl,
Delhi. ;
4. Yadhu Nath s/o Sitala Prasad Pathak :
r/o Q.No. W-53/291, o
) - B-254, Sonia Gandhi Camp,
o New Delhi.

5. Ramdev s/o Babu Lal
r/o 491, Jharoda Delhl.

(By Advocate Shrl S K Gupta)

Versus4’ .
. . | 2
.Govt. of N C T. of Delhi- zhrouah;. . }
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1, Chlef Secretary, j;hi
o " Sham Nath Marg, ‘E‘ .
Delhl e ¥,
' ’ ' sl ;’il
2. Director- General Home ﬁhard ¥‘ﬁ‘
<3 . and Civil Defence Delh1 -%
: C.T.I. Complex, .¢" e

.Raja Garden, New Delhl. NS
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3. Commandant Delhi Home Guard - 2
& Civil Deféace, CTI Comple\,‘; s T
Raja Garden, New Delhlq il

- (By Adﬁbeate{ishri
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stating that thei_(bétitidnefg | are‘;:givén notice fof (é;}
terminatibn fé}:i£he purposeﬁofzpreserving the voluntary
charactef of.organisation. The operatiqn.of the said order
was stayed by the infefim order by'this gourt in view of
the fact that the 'judéemeﬁt"in similar matters were

' fesefﬁéélfor pronouncement. Inrail the éonnected mattegs
judgement has already beéﬁ given 6n 12.12.1997 §ide 0A No.

RS X

1753/97 etc. in the matter of I.S; Tomar & Ors. vs. UOI

& Ors.

"In view of the final disposal of the said case
it is ciarified that the reliefs given to the petitioners’
therein shall also be applicable to the petitioners in this

case as well wherever it is applicable.

Af£er Lnotice respondents -héve~’filed itheir
reply énd copy theredf has alrggdyiltsnged aﬁ“_ the
petitioner. Since this matfér is4é;;efed;.3%5dg not intend
to detain the same further on Board and dispose of this
applying ratio and directions in the above said case to the

'présent case as:.well.
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With this, this OA is dispose of with no order

“as to costs.
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(S-EzBiSﬁﬁs%’_ﬂfifi : (Dr. Jose P. Verghese)

Member (K) ﬁf - Vice-Chairman (J)
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